
 FIR No.89/2019 

PS: Alipur 
U/s 392/411/34 IPC 
State Vs  Rajesh Kumar 
 
17.05.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant through VC. 

  The present application has been filed on behalf of accused for 

grant of interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 22.03.2019 and investigation has been 

completed and charge-sheet has been filed and material witness has already 

been examined in the present case. It is further stated by Ld. Counsel for 

accused that accused has no previous involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused 

Rajesh Kumar is granted interim bail of 45 days on furnishing personal bond 

as well as surety bond in the sum of Rs.25,000/- to the satisfaction of Duty MM. 

The applicant/accused is directed to keep his mobile phone on during the 

period of interim bail. 

  Application is disposed off accordingly. 

  Copy of this order be sent to the concerned Jail Superintendent 

through dispatch  rider deputed in this court by the Jail authority.  

  Copy of order be given dasti as prayed for.  

     

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.315/20 
PS: Samaypur Badli 

U/s 22/61/85 NDPS Act 

 

17.05.2020 

 

This is an application for release of vehicle bearing registration No.DL–4C-AB-9918 on superdari 

moved on behalf of applicant Akshas Khosla. 

 

Pr: Ld. APP for State. 

 Ld. Counsel for the applicant/Registered owner through VC. 

 

 By way of this order, I shall dispose of the present application moved on behalf of applicant 

but before doing the same it is imperative to state that due to spreading of Corona virus (COVID- 

19), special measures have been taken by the Government to prevent it by ordering a nationwide 

lockdown and in lieu of the same, the hearing of the urgent matter is being conducted through Video 

Conferencing using CISCO WEBEX Meeting App after taking consent of both the parties, in terms 

of directions issued in this regard. 

 All have joined through Video Conferencing now. 

 Arguments heard through VC. 

 Report called through whatsapp from the concerned IO on the phone of the Naib Court on 

duty. 

 Report of IO perused. 

 The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

 In these circumstances the aforesaid vehicle bearing registration No.DL–4C-AB-9918  be 

released to the applicant in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh 

Vs State(Crl. M.C. No.4485/2013 and Crl. M.C. No.16055/2013) subject to the following conditions: 

     1. Vehicle in question be released to its applicant/ rightful owner/ registered owner only subject 

to furnishing of security bond/indemnity bond to the satisfaction of the IO/SHO concerned;   

     2. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine number, 

chasis number, registered owner and necessary details of the vehicle; 

    3. IO shall take the coloured photographs of the vehicle from different angles and also of the 

engine number and the chasis number of the vehicles; 

     

    4. The photographs should be attested and counter signed by the complainant, accused as well 

as by the person to  whom the custody is handed over and the applicant;  

     5. IO shall get the vehicle valued from a proper valuer and shall take a valuation report in this 

regard from the valuer as per rule; 

     6. IO is further directed to verify the ownership of the said vehicle before releasing of the same. 

 Copy of this order be given dasti to all quarters concerned. Further, directions are given to the 

computer branch to upload the copy of this order on website.     

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.267/2020 

PS: Bawana 

U/s 392/34 IPC 

State Vs  Sushil Etc 

 

17.05.2020 

Present:- Ld. APP for the State. 

  ASI Gautam Soni, IO in person. 

  An application has been moved by IO on 15.05.2020 for formally 

interrogating and arresting accused Sushil, Mohit and Ravinder but the same was 

neither forwarded by SHO nor the DCP concerned. 

  Report has been filed under the signature of SHO and ACP concerned 

regarding the same. 

  IO has filed a fresh application for interrogation and formal arrest of 

abovesaid accused persons. 

  On the basis of submissions made, same is allowed. 

  Concerned Jail Superintendent, Sonepat Jail is directed to do the needful. 

  Copy of this order be given dasti as prayed. 

    

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.344/2019 
PS: Crime Branch North 
U/s 420/468/471/474/120-B IPC 
State Vs  Zahangir Alam 
 
17.05.2020 
 
Present:- Ld. APP for the State. 

  Ld. LAC Ms. Shikha, for the accused. 

  The present application has been filed on behalf of accused for grant of 

interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard. 

  It is stated by Ld. LAC for accused that accused was taken into custody 

in the present case on 03.12.2019 and investigation had been completed in the 

present case and accused is no longer required for further investigation.   

  Report called through Whatsapp from the concerned of IO on the phone 

of the Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. APP for the State that the act of the accused and his 

associates have shattered the belief of common people of the country on education 

system and the accused of the applicant is required to unearth the entire racket being 

operated by these persons. Moreover, co-accused persons are still absconding. 

  The bail application of the accused has already been dismissed by 

Ld.ASJ, Rohini Courts, Delhi on 28.04.2020 and 11.05.2020. 

  Considering all the circumstances and submissions made, the accused 

is involved in a crime which is against all society and not a particular individual. 

Therefore, the present interim bail application is hereby disposed off as dismissed.

  

  Copy of order be given dasti as prayed for.  

    

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.154/20 

PS: Narela 

U/s 188 IPC 

 

17.05.2020 

This is an application for release of vehicle bearing registration No.HR-69-D–7148 on 

superdari moved on behalf of applicant Inam. 

 

 

Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/Registered owner through VC. 

  By way of this order, I shall dispose of the present application moved on 

behalf of applicant but before doing the same it is imperative to state that due to 

spreading of Corona virus (COVID- 19), special measures have been taken by the 

Government to prevent it by ordering a nationwide lockdown and in lieu of the same, 

the hearing of the urgent matter is being conducted through Video Conferencing using 

CISCO WEBEX Meeting App after taking consent of both the parties, in terms of 

directions issued in this regard. 

  All have joined through Video Conferencing now. 

  Arguments heard through VC. 

  Report called through whatsapp from the concerned IO on the phone of 

the Naib Court on duty. 

  Report of IO perused. 

  As per report of IO no such vehicles was seized in the above mentioned 

case. 

  Therefore the present application is hereby disposed off as dismissed. 

  

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.1371/2020 

PS: Alipur 
U/s 379/411 IPC 
State Vs  Premchand S/o Sh.Bhagwan Dass 
 
17.05.2020 
 
 
Present:- Ld. APP for the State. 

  Ms. Shikha, Ld.LAC for the applicant. 

  The present application has been filed on behalf of accused for 

grant of interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty.   

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 14.01.2020 and investigation has been 

completed in the present case and accused has been falsely implicated in the 

present case. It is further stated by Ld. Counsel for accused that accused has 

no previous involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused 

Premchand is granted bail on furnishing personal bond as well as surety bond 

in the sum of Rs.15,000/- to the satisfaction of Duty MM. 

  Application is disposed off accordingly. 

  Copy of this order be sent to the concerned Jail Superintendent 

through dispatch  rider deputed in this court by the Jail authority.  

  Copy of order be given dasti as prayed for.      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No. 38193/2019 

PS: Narela 
U/s  379/411 IPC 
State Vs  Premchand S/o Sh.Bhagwan Dass 
 
 
17.05.2020 
 
 
Present:- Ld. APP for the State. 

  Ms. Shikha, Ld.LAC for the applicant. 

  The present application has been filed on behalf of accused for 

grant of interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty.   

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 14.01.2020 and investigation has been 

completed in the present case and accused has been falsely implicated in the 

present case. It is further stated by Ld. Counsel for accused that accused has 

no previous involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused 

Premchand is granted bail on furnishing personal bond as well as surety bond 

in the sum of Rs.15,000/- to the satisfaction of Duty MM. 

  Application is disposed off accordingly. 

  Copy of this order be sent to the concerned Jail Superintendent 

through dispatch  rider deputed in this court by the Jail authority.  

  Copy of order be given dasti as prayed for.  

     

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.477/2019 

PS: Narela 
U/s  387/34 IPC 
State Vs  Dinesh 
 
17.05.2020 
 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for applicant through VC. 

  The present application has been filed on behalf of accused for 

grant of interim bail u/s 437 Cr.P.C. 

  It is stated by Ld. Counsel for the applicant that accused was 

released on interim bail for 45 days, which is further extended by Hon'ble High 

Court of Delhi and requested to adjourn the matter. 

  At request, put up on 02.06.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.474/19 

PS: Bhalaswa Dairy 

U/s 25/54/59 Arms Act 

State Vs  Sheikh Safijul @ Kaita 

 

17.05.2020 

 

 

Present:- Ld. APP for the State. 

  Ld. LAC Ms. Hema Goel, for the applicant. 

  Bail bond furnished in the sum of Rs.10,000/- with one surety of like 

amount. Same is accepted. 

  Copy of this order be given dasti as prayed for. 

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 e-FIR No.040446/2019 

PS: Mukherjee Nagar 

U/s 379/411 IPC 

State Vs  Zacky Rex s/o Nezam Ali 

 

17.05.2020 

 

 

Present:- Ld. APP for the State. 

  Ms. Shikha, Ld. LAC for applicant/accused. 

  This is an application u/s 437 Cr.P.C for grant of interim bail for a period 

of 45 days. 

  Report of IO received on Whatsapp on the mobile phone of Naib Court on 

duty. 

  Report perused. 

  Report is not complete regarding the details of previous involvement of 

the accused in any other case. 

  Let the complete report be called from IO/SHO concerned on 18.05.2020. 

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.261/20 

PS: SP Badli 

U/s 21/61/85 NDPS Act 

 

17.05.2020 

 

 

Present:- Ld. APP for the State. 

  IO absent. 

  Put up for compliance on 20.05.2020. 

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.02/20 

PS: Mahendra Park 
U/s 356/379/34  IPC 
State Vs  Lalit Tyagi S/o Sh.Tej Singh 
 
17.05.2020 
 
 
Present:- Ld. APP for the State. 

  Ms. Shikha, Ld. LAC for the applicant. 

  The present application has been filed on behalf of accused for grant of 

interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard. 

  It is stated by Ld. LAC for accused that accused was taken into custody 

in the present case on 12.02.2020 and investigation had been completed in the 

present case and accused is no longer required for further investigation.   

  Report called through Whatsapp from the concerned of IO on the phone 

of the Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. APP for the State that accused has various previous 

involvements. The accused has also refused to take part in Judicial TIP. 

  Considering all the circumstances and submissions made, the accused 

is involved in various crime and seems to be a habitual offender and threat against 

the whole society. Therefore, the present interim bail application is hereby disposed 

off as dismissed.  

  Copy of order be given dasti as prayed for.    

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.462/2019 

PS: Jahangirpuri 

U/s 392/411/34 IPC 

State Vs  Jaan Mohd @ Sonu S/o Sheikh Gaffar 

 

17.05.2020 

 

 

Present:- Ld. APP for the State. 

  Ms. Shikha, Ld. LAC for the applicant/accused. 

  Report not received. 

  Let reply be called through IO/SHO concerned on 18.05.2020. 

      

            (Mayank Goel)   

      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.236/19 

PS: KNK Marg 
U/s 289/337 IPC 
 
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  Accused Arun Kumar is stated to be on police bail but not present 

today. 

  Put up for consideration on 10.08.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.139/20 
PS: KNK Marg 
U/s 341/506/34  IPC 
 
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  Accused Goldi Sethi and Monica Sethi are stated to be on police 

bail but not present today. 

  Accused Satbir is stated to be in column no.12. 

  Put up for consideration on 17.08.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.214/19 
PS: KNK Marg 
U/s 325/341/427 IPC 
  
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  Accused Amit Malkoti is stated to be on police bail but not present 

today. 

  Put up for consideration on 14.09.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.79/20 
PS:  KNK Marg 
U/s 307/323/201 IPC 
 
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  Accused Saurabh Sharma is stated to be in JC but not produced 

today. 

  Put up for consideration on 15.06.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.47/20 
PS: KNK Marg 
U/s 365/392/397/482 IPC 
 
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  Accused Yashwant Khatri @ Sangram Deshwal is stated to be in 

JC but not produced today. 

  Put up for consideration on 15.06.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.316/15 
PS: KNK Marg 
U/s 420/120-B IPC 
 
 
17.05.2020 
 
Fresh quashing report filed by IO. 
 
 
Present:- Ld. APP for the State. 

   

  Put up for consideration on 28.09.2020. 

 

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.160/19 
PS: KNK Marg 
U/s 323/325/34 IPC 
 
 
17.05.2020 
 
Fresh cancellation report filed by IO. 
 
 
Present:- Ld. APP for the State. 

  IO in person. 

  IO submits that the abovesaid FIR is already quashed by the 

Hon'ble Delhi High Court. 

  Put up for consideration on 28.09.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No.377/19 
PS: KNK Marg 
U/s 498-A/406/354/323/34 IPC & 4 Dowry Prohibition Act 
 
 
17.05.2020 
 
Fresh chargesheet filed by IO. 
 
 
Present:- Ld. APP for the State. 

  All four accused are stated to be without arrest. 

  Put up for consideration before concerned court on 20.07.2020. 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 



 FIR No. 
PS: 
U/s 
State Vs   
 
17.05.2020 
 
 
 
Present:- Ld. APP for the State. 

  Accused is stated to be 

      

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

          17.05.2020 


